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Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duee a Bill further to aménd the
Constitution of India.”

The motion was adopted.
ot yortw faqrdt ;- & fadogw 1
TMEHETATE |
PREVENTION OF COW SLAUGHTER
BILL*
st gew wx vy (FETE) o d
TR T E
“f& qrea § MAaw 1 UFA *
forg faraw 1 oo w77 w1 wqufa
rang
Mr. Depuly-Speaker: The question

“That leave be granted to intro-
duce a Bill to prevent the slaugh-
tering of cows in India ™

The motion was adopted.

Shrimati Reno Chakravartty (Bar-
rackpore): Sir, I do not know what
exactly is the rule on this subject.
Can we again bring forward a Bill
which has already been imtroduced?
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Mr. Deputy-Speaker: Not in the

same session. Anyway, it has been

permitted by the Cuommittee
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DENOMINATIONAL EDUCATIONAL
INSTITUTIONS (DISCONTINU-
ANCE OF AID) BILL*

Dr. Mahadeva Prasad (Maharaj-
ganj}: I beg to move for leave to
introduce a Bill to provide for the
discontinuance of Government aid to

educational institutions having reli-
gious, denominational or sectariam
names.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for the dis-
continuance of Government aid to
educational institutions having
religious, denominational or sec-
tarian names."

The motion was adopted.

Dr. Mahadeva Prasad: I introduce
the Bill.

HINDU MARRIAGE (AMENDMENT)
BLL*

(Amendment of section 8)

Dr. Mahadeva Prasad (Mahurs)-
ganj): 1 beg to move for leave to
introduce a B:ll further to amend the
Hindu Marriage Act, 1855,

Mr. Deputy-Speaker: The question
is.

“That leave be granted to intro-
duce a Bill further to amend the
Hindu Marriage Act, 1955."

The motion was adopted.

*Published in
dated 17-2-66.
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